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1573. SHRI D. K. PANDA: Will the 
Minister o f IHOME AFFAIRS be 
pleased to state:

(a) whether the enquiry by C.B.I. 
into the Baroda Dynamite case has 
been completed; and

(b) if so, the facts thereof and the 
action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS
(SHRI F. 11. MOHFIN): (a) Y<* Sir

(b) Investigation has revealed
that in pursuance of a criminal 
conspiracy with others, George
Fernandes procured large quantities 
of dynamic and accessories. The
object was to overawe the Govern
ment by Sabotage by blowing up 
road and rail bridges to disrupt com
munications and create conditions of 
chaos and anarchy.

A charsjesheet is expected to be 
filed shortly.
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Royalty of Foreign Trade Marks

1575. SHRI BHALJIBHAI PAR- 
MAR: Will the Minister of CIVIL 
SUPPLIES AND COOPERATION be
pleased to state:

(a) wnether royalty for the use of 
foreign trade marks, direct or in
direct, is allowed:

(b) if not, how many foreign trade 
marks are still continuing on the 
basis of consideration and by what 
date they will be discontinued; and

(c) what are the foreign trade 
marks marketed for direct/indirect 
consideration?

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP
PLIES AND COOPERATION (SHRI
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A  C. GEORGE): (a) According to the 
present policy, the Government in- 

jsfcpts, while approving of foreign col
laboration arrangements that foreign 
'trade marks should not ordinarily be 
«aued in internal trade although there 
ia no objection to their being used on 
goods meant for exports. There can 
therefore be no question of payment 
of royalty for use of trade marks in 
so far as goods manufactured and 
sold internally under arrangements 
approved by tbe Government are 

•concerned. It is however likely that 
in  some of the older collaboration 
agreements, the foreign collaborators 
had permitted the use of their trade 
marks as a part of the know-how 
agreement, but by and large, no se
parate payment for the use of the 
trade marks alone seems to have been 
approved. When these older agree
ments come up for renewal, the ques
tion of continued use of foreign trade 
-marks involving payment, if any, will 
no doubt be looked into, and the cur
rent policy of the Government in 
regard to this matter enforced. Cer
tain old established foreign majority 
companies are also known to be using 
the trade marks belonging to their 
foreign principals, but no payment 
for the use of the trade marks is stat
ed to be made for that purpose.

(b) and (c). The information is 
feeing collected from the Reserve 
Bank of India and will be laid on the 
'Table of the House.

■Government’s decision not to raise 
Coal Prices

1576. SHRI D. D. DESAI: Will the 
Minister of ENERGY be pleased to 
•tate:

(a) whether Government have de
cided not to raise coai prices; and

(b) if so, whether coal industry 
'Will be able to meet its costs?

THE MINISTER OF ENERGY 
-(SHRI K. C. PANT): (a) The Gov- 

’ raim ent have decided to continue the

oaristtng pltfeaad (F.OJR.) prices of 
coal and coke upto 81st March, 1977.

(b) The coal companies have repre
sented that the present price structure 
is not remunerative. Efforts are 
however being made to economise 
wherever possible and to improve 
productivity so that the losses are 
kept to the minimum.

Central and State Level Coordination
Committee for Sick Industries

1577. SHRI DHAMANKAR;
SHRI SUKHDEO PRASAD 

VERMA:
Will the Minister of INDUSTRY be 

pleased to state:
(a) whether arty State-level Co

ordination Committees are being set 
up to tackle the growing problems of 
the sick as well as closed units in the 
small scale sector in the country;

(b) if so, in what ways are they 
supposed to function and help the 
sick/closed units and what remedial 
measures would they be able to take 
to nurse the units; and

(c) whether a Central-level Co
ordination committee would also be 
set up to consider and suitably ad
vise on general problems, industry- 
wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI A. P. SHARMA): (a) Yes, Sir.

(b) The State level coordination 
Committees have been constituted for 
involving all the concerned Govern
mental agencies and financial insti
tutions for taking appropriate action 
for rehabilitating sick units by pro
viding necessary assistance required 
in the fields of marketing, finance, 
management etc. in an integrated 
manner.

(c) No, Sir. The Office of the De
velopment Commissioner (Small Scale 
Industries), however, will be review




